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.r^wlMlcTRATlVE TRtBUNALCENTRAL ADMLNjSTR

O.A. NO.2432/1999

.e. oe.hl th.s tRe 16Lh day of Ndva.ben, 1M9,
HON'BLE SHRI dUST,CE ASHOK AGARWAL, CHAIRMAN
HON'BLE SHRI R. K. ahooja, member (A)

c/o Rj^rn ?

S/^lr'To'.Af/ZO. Da,h,,Ad.n. E,a.s.
Rajpur Road.,
DeIhi-1109^^■

■  r R Matta. Advocate .)( By Shri G. H. ivid l i
-Versus-

Appt icant

1 .

2.

Union of Home Affairs
Secre.tary, ^ i _ii 0001
North Block, New De1h.-110091 •
Chief Secretary, _
Govt. of N.C.T. of Delhi ,
5, Sham Nath Marg,
DeIh i-110054.

3 . Dy

4 .

Commissioner of PoI ice
Anti Corruption
Govt. of N.C.T. of Delhi ,
OId Secretar i at,
De I hi-1100.54.

Director of Employment
Govt. of N.C.T. of Dalh. ,
2, Battery Lane,
DeIh i-110054.

Respondents

O R D E R (ORAL)

Shri Justice Ashok Agarwal :

•nt o A appl icant seeks to impugnsBy the present O.A. , cjrh
iR+h lune 1999 wherebyan order passed against him on 16th June.

has been directed to continue to remain m force unti l
,,,,her orders. Earl ier order of suspension wh.ch was
passed Oh 15th January, 1996 was impugned by appl icanth,., f, , ,ng in this Tribunal OA. No.lTl/98. By an

1  ̂ QQfl "I'hQ XpibLJOQl
ceaH nn 14th September, 1998,order passed on i^xn h

directed respondents to consider whether the afores
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suspension order dated 15th January, 1996 should be

revoked or not, taking into account the relevant facts

and Government instructions. The case was accordingly

reviewed and by an order passed on 11th January, 1999,

the order of suspension was directed to be continued

ii)Aforesaid order was also impugned by^ appl icant by
fi l ing in this Tribunal O.A. No.566/99. By an order

passed on 5th Apri l , 1999, this Tribunal decl ined to

interfere with the order of suspension and dismissed

the appl ication in l imine. Appl icant carried the

matter to the High Court and the High Court also

decl ined to interfere with the said order.

2. By the order dated 16th June, 1999 which has

now been impugned, appl icant has been directed to be

kept under suspension ti l l the termination of

proceed ings against him and he is ful ly

acquitted. The impugned order, in our view, gives

good and cogent reasons for cont inuing the order of

suspension against appl icant. The order points out

that appl icant is being prosecuted against for a

criminal offence relating to manipulation and

tampering of official records in order to extend undue

pecuniary benefit to a Government servant and the

probity in publ ic l ife demands that publ ic servant

charged with such an offence should not be permitted

to perform official f unct i ons and responsibi I ities

ti l l the termination of proceedings against him and he

is ful ly acquitted." In our view, the order is

supported by good and cogent reasons. Hence, it

cannot be held that there is no justification for
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continued suspeneion. The decision reiied upon by

Shrl G. R. Matte en the case of Keitisl Kishore Presad
V. union of India, C1990] 13 ATC 863 (CAT) wi l l not

+be of any assistance to^appI icant.

we f i nd no3  In the circumstances,

justification in interfering with the impugned order
continuing the suspension of appl icant pending

disposal of the criminal trial which Is pending

against him. Chargesheet against appl icant has
alreadv been fi led.

\  '
\  /

4  In the circumstances, we find the present

appl ication devoid of merit. The same is accordingly

dismissed. However, appl icant wi l l be at l iberty to

once again apply to the Government for review of his

suspension in case there is undue delay in the

disposal of the criminal trial .

( A^bV Agarwal )
a i rman

(  R. K. Ahooja )
Memtaer (AJ

/as/


